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CENTRAL ADMINISTRATIVE TRIBUNAL
- KOLKATA BENCH
0.A/350/287/2019 " Date of Order: 27.02.2019
- Coram: Hon'ble Mrs. Manjula Das, Judicial Member

Hon'ble Mr. Nekkhomang Neihsial, Administrative Member

Pradipta Kumar Kundu, Son of Late Pranab Kundu, by faith Hindu by
occupation service, aged about 37 j'ears, ‘permanent resident of E/127,
Central Govt. -Quarters, Tolygunge, Graham Road, Kolkata-700040,
Presently residing at Gongo Building, Sector- A Near Hehpad Naharlagun,
Arunachal Pradesh 791110.

---Applicant‘
Versus T

‘ki 3 Pl &‘ P “"\s»
L The Union of Indla iew%e through thg«Sécretary to the Govt of Indla

110001, / AN
2. The Directory Inﬁhgeyce “B?i“rea
New Delhi, 1400"21
3. The A551stant @;rectorQSubs 0“1 neellh
. Itanagar, Ofﬁce“x at Old‘\:»SSBr YVa '&\C'omplex Gohphr Tinali Chimpu,
Itanagar, Arunachal ,Pwradeﬂm%Pﬁm%Z,@iﬂi'll h .;?
4. The Joint Deputyé‘DrTéﬁor/E SubSIdlar);,'Intelllgence Bureau, Govt. of
India, Itanagar, G)fﬁ“ce at OId SSBwWatts Co'mplex ;Gohpur Tinali Chimpu,

' Itanagar Arunachal Pradesh Pitie7 91

--'In?lhgence Bureau Govt. of India,

b

---Respondents

" For the Applicant(s):  Mr. A. Chakrabofty, Counsel
... For :th-e; Respondent(s): None
o ORDER(ORAL)

; Pez: Mrs. Manjula Das, Judicial Member:

8

Heard Mr. A. Chakraborty, 1d. Counsel appearing on behalf of the

| applicant.

2. The case of the applicant, as submitted by Ld. Counsel, is that on being

transferred to BIP Bumla vide Annexure-A/2, the applicant initially ‘made




representation, which was rejected vide memorandum dafed 09.11.2018 by

" the Assistant Director/E. Subsequently, he made another representation on

04.12.2018 explaining his pfedicament with regard to his illness and also
enclosed the medical reports in support of his claim. However, the same was
further rejected vide Annexure-A/5 dated 11.02.2019 and as per Office Order
" No. 54 dated 15.02.2019 his date of relieving has been fixed on
05.03.2019/AN. Being agg’rieve‘d, the applicant hras approached this Tribunal

in this present O.A.

3. We have gone through the speaking. order passed by the Respondents

under Annexure. We find: that\ailthoug}%nofreason has been assigned for
@

rejection of his subsequentﬁfepresentat-lon but f&’ @her‘”‘hberty was given to the
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4. In view of that, we deern} f i‘de prope '.;o»'ﬂlf‘gct the applicant to make a
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comprehenswe representatlon before the Respond&nt no. 3 within a period of
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one month from the date of recelpt“oﬁ a,cop‘fgf this order by annexing the
medical document to substantiate his case. On receipt of such, respondent no.
3,‘ shall dispose of the same by a reasoned and speaking order by affording an
: op.p:or-t‘u'nity of being heard so as to establish his case with related documents,
H'i‘;"e'.ff‘r:_ngdicél prescription and medical advice to the respondent authority,

. ‘withina Re‘riod of 4 months from the date of receipt of such representation.

5. We make it clear that till the representation is considered and disposed of,
- the applicant shall not be disturbed from his present place of posting at

Itanagar. The interim order will also continue till the order is communicated
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to the a.ppliAcant and will also continue for a further period of 10 days from the

”; ‘receipt of such order from the respondent authorities.
o 6. With the above observations and directions, the 0.A stands disposed of. No
costs. o .- |
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(Nekkhomang Neihsialy— ( Manjula Das)
Member (A) . Member (])
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